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Through this application, the petitioner Power System Operation 
Corporation Ltd. (POSOCO) has prayed as under: 

 
(i) Relax Regulation 9 (2)  of the  Central  Electricity  Regulatory 

Commission (Fee and Charges of Regional Load Despatch Centre 
and other related matters) Regulations, 2009  and allow  utilization of 
other income of the RLDC s and NLDC  for meeting the shortfall in HR  
expanses of POSOCO subject to truing up after expiry of the control 
period. The amount utilized for meeting the shortfall in HR  expenses 
of POSOCO  shall be deposited in the LDC Development Fund after 
truing up  in accordance with Regulation 5 of the RLDC Fees and 
Charges Regulation; and  
 

(ii) Allow NLDC  and RLDCs to deposit  the fee and charges collected 
against return on equity, depreciation,  interest on loan and other 
income to LDC Development Fund  after meeting the statutory tax 
requirements as per the provisions of Income Tax Act.  

 



 
 

 
2. After hearing representative of the petitioner, the Commission directed to 
admit the petition and issue notice to the respondents.   
 
 
3.  The petitioner was directed to serve copy of the petition on the 
respondents, if already not done, on or before 11.11.2011. The respondents may 
file their reply on affidavit,  latest by 30.11.2011, with advance copy to the 
petitioner. Rejoinder, if any, may be filed by the petitioner, latest by 14.12.2011. 
 

4. The petition shall be listed for hearing on 22.12.2011. 

 Sd/- 
     (T. Rout) 

           Joint Chief (Law) 
 


